2927 Matterg under
Rule 1977

The Kharagpur incident of 16th
April, 1979 in Monghyr Distt. 1s still
fresh in our minds where Father Fran-
cis Mattathilary and his companions
were badly beaten up, church property
looted and house set on fire. Has any
action been taken?

1 urge upon the Home Minister to
take adequate measures to stop the
rising incidents of attacks on Christian
institutions, church personnel and other
minority communities in Bihar in parti-
cular and other parts of the country in
gereral

{iv) SCARCITY OF RAW CASHEW NUTS

SHR] B. K. NAIR (Quilon): Sir,
about one hundred and fifty thousand
workers employed in the cashew pro-
cessing industry in Kerala are in acute
distress. They have remained largely
unemployed during the past several
months now owing to lack of the essen-
tial raw material, raw cashew nuts.
Over the years, the indusiry has been
depending, to a large extent, on imports
of this commodily, our normal require-
ment being over 3 lakh of tonnes io
make up the short fall in indigenous
production. The Cashew Cocrporation
of India has been functioning ag the
authorised agency for importing cashew
as well as to ensure its equitable distri-
butiop, to qualifiel uynits. But during
the recent past, imports have been fall-
ing steadily and this year. for reasons
unknown, the Cashew Corporation of
India has not so far eriered the mar-
ket although the season is well advanc-
ed, This pas caused grave misgivings
amongst all concerned, especially the
workers about the ©bleakx prospects
ahead since the factories are likely to
remain closed for a loi.g time to comre.

I have, therefo~e, to appeal {o the
Government to issue necessary direc-
tions to the Cashew Corporation of
India to get on to the job of arrang-
ing for the import of cashew nuts to
the maximum extent possible in amr
expenditious manner,
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(v) SmxFTING OF ORDNANCE DEPOT
FROM CALCUTTA

SHR1 KRISHNA CHANDEA HAL-
DER (Durgapur): Sir, nearly 600 em-
ployees of Ordnance Depot, Calcutita, a
defence installation (Registered under
the Factories Act) under the Command
of Director of Ordnance Services, have
been shocked to learn that the oldest
organisation of Army Ordnance Corps
established in Calcutty in 1765 has been
ordered for disbandment by 30.6-1080.
The disbandment of this depot and shift.
ing it outside Calculta would invite a
lot of hardship and misery to 600 em-
ployees and their families, besides
monetary loss tg tham i1n {he shape of
HRA and CCA gnd also in maintaining
double establishments, The Chief
Minister anq the Labour Mimnister of
West Bengal have already taken up the
matter with the Defence Ministry, The
employees are on peaceful agitation by
DHARNA in batch2s and mass hurige*
strike on duty, from time to time, to
save themselves as well 35 the depot
from ruination. This depnt is in pivo-
tal position, having the advantage of
railways, ships, aerodromeg and high-
ways available at a stone throw. A
considerable bulk of troops is deployed
at and around Calcuta and their re-
quirement of stor2s is only possible
from Calcuta. It would be unecono-
mical] to shift this depot outside
Calcutta. In the past also this depot
has effectivelv met the challenge of
logistic supplies to the troops.

————

12.29 hrs,

RAILWAY BUDGYET, 1980.81—GENE-
RAL DISCUSSION, DEMANDS* FOR
GRANTS ON ACCOUNT (RAIL-
WAYS), 1980-81 AND SUPPLEMFN-
TARY DEMANDS FOR GRANTS
(RAILWAYS), 1979-80,

MR, SPEAKER: The House will now
take up item Nos, 10, 11 and 12 relating
to the Railway Budget and the Sup-
Plementary Demand; for Grants
(Railways). Hon. Members whose cut

*Moved with the recommendation of the President.
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[Mr. SPEAKER]

motions to the Demands for Grants
have been circulated may, if they de-
sire to move cul motions, send slips to
the Table within fifteen minutes, indi-
cating the serial number g¢ the cut
motions they would like to move.

Motions ;acted:

“That the respective sums not
exceeding the, ammcunts shown in the
third column of the, Order Paper be
granted to the President out of the
Consolidated Fung of Indig on acs
count, for or towards defraying the
charges during the year ending on
the 31st day ot March, 1981 in res-
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pect of the heads of demands entered
in the secong column thereof against
Demands Nos, 1 to 16.”

“That the resnective Supplementa-
ry sums not exceeding the amounts
shown in the third column of the
Order Paper be granted to the Presi-
dent out of the Consolidated Fund
ot India, to defray the charges that
will come in course of payment
during the year ending the 31st day
of March, 1982 1n respect of the fol
lowing demands entered in the
second column thereof-

Demand Nos. 1 to 4 7, 9, 11 to 13
and 16.”

Demands for Grants on Account (Railways) for 1980-81 submitted to the Vote of Lok Sabha.

Amount of Demand

for Grant on
No. of Name of Demand Account submitted
Demand to the vote of
the House
1 2 3
Rs.
1  Railway Board . . 96,22,000

2 Maiscellaneous Expenditure (General) 5,61,27,000
3 General Superintendence and Seivices 43%,82,9%,000
4 -Repairs and Maintenance of Permanent Way and Works 74,54,96,000
5 Repairs and Maintenance of Motive Power . . 66,41,74,000
6 Repairs and Maintenance of Carriages and Wagons 82,88,39,000
7 Repairs and Maintenance of Plant and Equipment . 39,57,68,000
8 } Operating Expenses—Rolling Stock and Equipment 82,68,24,000
9 Operating Expenses—Traffic 88,02,46,000
10 Operating Expenses—Fuel 140,11,15,000
11 Staff Welfare and Amenities . 29,07,30,000
12 Miscellaneous Working Expenses . . . . 40,79,76,000
13 Provident Fund, Pension and other Retirement Benefits 35,06,92,000
14 Appropriation to Funds i . . x . . 105,18,15,000
15 Dividend to General Revenues, Repayment of loan taken from
General Revenues and Amortization of Overcapitalization 5,89,45,000
16 Assets—Acquisition, Construction and Replacement Revenue $,99,90,000
Other expenditure 568,78,8s,000
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Supplemantary Demands for Grants (Railweys) 1979-80 submitied to the Vois of Lok Sabha.

No. Amount of Demand
of Name of Demand for Grant to be
Demand submitted to the vote
of the House
1 2 3
' Rs.
1 Railway Board 5,00,000
2 Miscellaneous Expenditure (General) 9,14,000
8 General Superintendence and Services . 3,24,33,000
4 Repairs and Maintenance of Permanent Way and Works 9,28,24,000
7 Repairs and Maintenance of Plant and Equipment 4,04,93,000
9 Operating Expenses— Traffic 6,26,87,000
11 Staff Welfare and Amenitjes 2,02,96,000
12 Miscellaneous Working Expenses . 3,15,90,000
13 Provident Fund, Pension and other Retirement Benefits 16,79,70,000
66,35,62,000

16 Assets— Acquisition, Construction and Replacement

SHRI G. M, BANATWALLA (Pon-
nani): Sir, on a point of order. I have
alsp written to yuu that 1 wish to raise
a point of order.

You have just announced that Items
10, 11 and 12 are to be taken up to-
gether for the purpose of discussion
I wish to submit three points, which
relate to the violalion of rules 207,
208(1) and (2) and 212, as also to the
suffocation and strangulation of the
voice of this august House, as a result
of improper ani harsh curtailment of
the rights of the Members {o discuss,
fo ra proper length of time, and also
the improper hustiing of this House in
the matter of discussion of Financial
Business.

Sir, take Rule 207(1), which says:

“On a day to be appointed by the
Speaker subsequent to the day On
which the Budget is presented and
for such time ag the Speaker may
allos for this purpose, the House
shall be at libert; to ciscuss the
Budget as 3 whole or any question of
principle involved therein.”

But no motion shall pe moved in order
to say that the Budget be submitted to
the vote of the House and therefore, I
make my first submission, I will be
making three submissions, My first
submission is that the general discus-
slon on this Buget of Railways and also
the discussion and voting on Demands
for Grants on Account cannot be taken
up together. This is very clear because
the rule I have just quoted says that
at the stage of discussion of the Burget,
the present Budge: of Railways. no
motion shall be moved and you have
also called upon us to move our cut
motions. This, therefore, is not the
stage where any motion whatsoever can
be moved. Let us first have the gene-
rgl discussion. Let the general discus-
sion conclude, We shall then go over
to the stage of moving the motions,
viz, our cut motivns according to Rule
208(1). I, therefore, su*mit that the
genera] discussion on the Budget and
the discussion and voting on the De-
mands for Grantg which includes. At
motions are two separate process. At
preesnt according to Rule 207 there can
be only a general discussion and this
discussion cannot be obsessed LY any
motion including cut motions according
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[Shri G. M. Banatwala]

to the wording given in Rule 207 which
clearly says that no motion shall be
moved when the general discussion is
going on. That is one point § have tc
submit foy your consideration,

MR, SPEAKER: You have taken too
much time now.

SHRI G. M. BANATWALLA: You
may rule that you are not prepared to
listen to my second and third points.
Why do you want to hustle me? As it
is we are being hustled,

MR. SPEAKER: No,

SHRI G M. BANATWALLA: The
second point that I wish to submit is
with respect to Rule 208(1) and Rule
208(2), Sub-rule (1) of Rule 208 says:

“The Speaker shal], in consultation
with -the Leader of the House, allot
S0 many days"—

not a day or a few hours, but
so many days—

“as may be compatible with
the public interest for the dis-
cussion and voting of demands
for grants.”

Therefore, Sir, you are requirad and
called upon to allot separately more
than one day for the discussion and
voting of demands for grants, Not
only you have merged the discussion
and voting of demands with the gene-
ral Budget, but you also required every
process, general discussion, voting of
demands for grants and then Supple-
mentary bedgets, everything to be pas-
sed in a matter of just a few hours. I
therefore say that the voice of this
House is being strangled and there is
an improper curtailment of the rights
of Memberg to discussg the opinion of
the people.

Then, more serious is the situation
with respect to Rule 208(2).

(Interruptions)
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MR, SPEAKER: No discussions, no
meetings.

(Interruptions)

SHRY G. M, BANATWALLA: Rule
208(2) says:

“On the last day of the allotted
days at 17.00 hours or at such other
hour as the Speaker may fix in ad-
vance, the Speaker shall forthwith
put every question necessary to dis-
pose of all the outstanding matters
in connection with the demands for
grants”

This also applies for d@nands for
grants and Vote on Account. There-
fore, you will have to fix separate days
for the discussion and voting on the
Demands for Grants and Vote an
account. On the last day at 17.00
hours and at 17.00 hours alone, all
other Demands for Grants have to be
submitteg to the vote of the House.
Therefore, this rule is alsg violated.

The third and the last point that I
submit for your calm cool and syam-
pathetic consideration refers to Rule
212, which says:

“If notice of a motion to reduce
any demand for grant has not given
one day previous to the day on which
the demand is under consideration,

member may object to the mov-
ing of the motion. and guch objection
shall prevail unless the Speaker
allows the motion to be made.”

The pumoﬁﬂpf this rule is that all the
cut motions are to be given to you a
day before the discussion is taken up
in the House, The Rallway Budget
was presented yesterday and we have
not been given sufficient time. This
means that the Railway Budget cannot
be discussed on the very next day.
Where is the time for us to give the
cut motions so that they reach you a
way Budget? This rule clearly oon-
templates that the Railway Budiet
cannot be discussed on the very méxt
day, after its presentation. I, therefore



229  Rly. Bud.,, 1980-81 PHALGUNA 22, 1901 (SAKA)

submit that there is an unjust, harsh
hurrying with all these financial busi-
ness. [ do not know, perhaps, for cer-
tain reasons, best known to thé Gov-
‘ernment. ..

MR. SPEAKER: You know the rea-
sons,

SHRI G, M, BANATWALLA: But
then, this is not the way, Till 2 A M
today, we were reading the papers.
‘Where is the time to draft cut motions?
There wag not time for giving notice.

MR, SPEAKER: I have received a
number of cut motions.

SHRI G, M, BANATWALLA: A still
large number of cut motions would
have come, but you are strangulating
the voice of the House. Therefore, 1
plead with you that the letter and spirit
of gll these rules, which 1 have read.
are seriously violated. We cannot have
this phenomenon of a budget being
presented one day and the very nexi
day everything connecteq with regard
to the Budget is contemplated to be
finished

MR. SPEAKER: When the full Bud-
get comes. you will have enough time,

SHRI G. M. BANATWALILA: We
may have enough time then, but that
does not mean that our rights should be

curtailed now,

You consider thig very calmy. Re-
serve your ruling. Let us rise for the
day. Here is a question of the rights
o¢ the House, In one day, genaeral
discussion, discussion on grants and
voting, discussion on supplementary
demands for grants—it looks as if, I
should say, an Emergency has been
fmposed. I submit with great respect
that it is not the way in which this
House shoulq be treated. We, the
humble hon. memberg of this House
should be given enough time to study.
(Interruption) I am not trylng to
attach the Government or any parly
whatsoever. I am only pleading with
you for the rights or this august House
in order to ventilate the views, the
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opinions and the public reflection
ang the thinking on 3ll‘'these items ade.
quately, su , compatible with
public interest. 1 hope you will uphold
my point of order. '

MR, SPEAKER: Shri G, M, Banat-
walla raised a point of order reiating
to items 10, 11 and 12 regarding the
Railway Budget. I have gone through
them

In regard to the point that these
three items should not be taken up $o-
gether, 1 have to inform him that I
have gdlready looked into the maiter,
There have been several occasions in
the past when connected items relating
to the same subject have been discus-
seqd together. In 1971, items relating to
Railway Budget were discussed in the
same way. In subsequent years also
connected items relating to Budget
have been discussed together.

As regards the point regarding time
for discussion these items, I would
like to infory, him that at the meeting
1 had with the Leaders on March 10,
1980, it was agreed that 3 hours might
be devoted to these items, P

Now, let us proceed with the Adiscus.
sion,

SHRI G, M. BANATWALLA: Which
leaders? As far as 1 understand, the
leader of the Muslim League was not
invited to the discusion. We are not
a party to it, Why should these lea-
ders curtail our rights?

MR, SPEAKER: The parties which
have got more than 5 members in the
House were called.

SHRI G. M, BANATWALLA: How
can these leaders curtail members’
rights? Are the leaders to take deci-
sions involving the rights of members?

MR. SPEAKER: I would call you also,
I have cslled the ledaders according to
the rules and regulations laid down.
There wag a full and frank discussion
ang with complete unanimity we
decided - this thing. The House will
now proceal with the discussion,
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SHRT G. M, BANATWALLA: Sir,
several of my Cut Motions have not
been circulated. How am I to move
them,

MR, SPEAKER: As a special case,
because you pleaded so well, you can
move them up to 1.00 p.m.

SHRI 'G. M. BANATWALLA: They
may be considered as moved because I
do not know what numbers have been
given to them,

MR. SPEAKER: All right, you can
do so up to 2.00 p.m.

SHR1 KRISHNA CHANDRA HAL-
DER (Durgapur): I peg to move:

“That the demand for grant on
account under the heag Railway
Boarg be reduced to Re, 1”

[Failure to declare Burdwan-
Asansol as suburban section of
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Bastern Railway and to introduce
EM.U, .services in Burdwans
Asansol section. (1)]°

“That the demand for grant omn
account under the head Railway
Boarq be reduced to Re, 1”

[Failure to construct new Rali
line from Raniganj via Mejia Coal-
field to Bankura and a Railway-
cum-road bridge over the river
Damodar, (2)]

“That the demand for grant on
account under the heag Railway
Boarq be reduced to Re. 1”

Failure to convert narrow guage
Burdwan.Katwg and Ahamdpur-
Katwa Railway to broad guage line
ang to order equality of passenger
fare in B, K, and A. K. Railway
like other Railways, (3)]

“That the demand for grant on
account under the bead Railway
Boarg be reduced to Re, 1"

Failure to convert narrow
guage Bankura-Damodar (from
Raina to Bankura) Railway into
broad guage line. (4)]

“That the demand for grant on
~ccount under the head Rallway
Board be reduced to Re. 1.”

[Failure to introduce a pair of
Howrah-Asansol Express trains
with limited stoppages leaving
Howrah in the morning and reach-
ing Asansol well before office hours
and on the reverse direction leav-
ing Asansol well after office hours.

(5)1

“That the demand for grant on
account under the head Rallway
Board be reduced to Re. 1.”

[Failure to construct double line
Railway tracks of Khana-Sainthia
and Bandel-Katwa BSections and to
declare Bandel-Katwa section of
Eastern Railway as suburban secs
$lon. (8)]
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SHRI G. M. BANATWALLA: I beg

to move:

“That the aemuand for grant on
account under the Ihead Railway
Board be reduced to Re. 1.”

[Failure to treat minimum bonus
as deferred wage. (7)]

“That the demand for grant on
account under the head Miscellane-
ous Expenditure (General) be reduc-
ed to Re. 1.7

[Failure to treat minimum bonus
as deferred wage. (14)].

“That the demand for grant on
account under the head General
Superintendence and Services be re-
duced to Re. 1".

[Failure to treat minimum bonus
as deferred wage. (15)].

“That the demand for grant on
account under the head Repairs and
Maintenance of permanent way and
works be reduced to Re. 1.7

{Failure to treat minimum bonus
as deferred wage. (16)].

“That the demand fof grant on
account under the head Railway
Board be reduced to Re. 1.

[Sudden and unfortunate recent
upward revision of suburban fares
in Bombay by the Central Railway.
(137)1.

“That the demand for grant on
account under the head Railway
Board be reduced by Rs., 100".

[Failure to reintroduce train
Nos. 65 and 66 between Shoranur
and Calicut (Southern Railway)
despite popular demand. (138)].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100”.

[Continuous neglect to provide
adequate passenger amenities at
statiore in she Olavakkot Division
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of Southern Railway especially bet-
ween Shoranur and Mangalore.
(139)].

“That the demand for grant on
account under the head Railway
Boeard be reduced by Rs. 100".

[Need for a rail link connecting
Kuttipuram, Ponnani Guruvayoor,
Kunnamkulam and Trichur. (140)].

“That the demand for grant on
account under the head Repairs and
Maintenance of permanent way and
works be reduced by Rs. 100”.

[Immediate and pressing need
for a second platform at the impor-
tant tirur Railway station (in
Olavakot Division, Southern Rail-
way. (141)]. \

“That the demand for grant on
account under the head Repairs and
Maintenance of permanent way and
works be reduced by Rs. 100,

[Failure to provide adequate
cover to railway platforms in
Kerala, where there is heavy mon-
soon. (142)].

“That the demand for grant on
account under the head Operating
Expenses—Traffic be rvreduced by
Rs. 100”.

[Need for more express trains
between Shoranur and Mangalcre
(Southern Railway. (143)].

“That the demand for grant on
account under the head Operating

Expenses—Traffic be reduced by
Rs. 100”.
[Persistent unpunctuality of

Madras-Mangalore Mail (Southern
Railway. (144)].

“That the demand for grant on
account under the head Operating
Expenses—Traffic be reduced by
Rs. 100”.

[Persistent unpunctuality of
trains between Shoranur and
Mangalore (Southern Railway)-
(145) 1.
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“That the demand for grant on
account under the head operating
Expenses—Traffic be reduced by
Rs. 100".

[L.arge number of defective and
condemned bogies in trains in
Kerala. (146)].

“That the demand for grant on
account under the head Operating
Expenses—Trafic be reduced by
Rs. 100",

[Pressing need to increase the
number of general ccaches in
Madras—Mangalore Mail. (147)].

SFg! MUKUNDA MANDAL (Ma-
thurapur): I beg to move:

‘“That the demand for grant on
account under the head Assets—
Acquisition, Construction and Re-
placement be reduced by Rs. 100”.

[Need to convert Barnipur—
Lakshmikantapur single line sec-
tion into double one. (17)].

‘“That the demand for grant on
account under the head Assets—
Acquisition, Construction and Re-
placement be reduced by Rs. 100”.

[Need to convert the single line
section of Barnipur—Diamond Har-
bour into double line. (18)].

“That the demand for grant on
account under the head Assets—
Acquisition, Construction and Re-
placement be reduced by Rs. 100”.

[Need to extend Sealdah Lak-
shamikantapur section up to Kulpi.
(19)].

‘“That the demand for grant on
account under the head Assets—
Acquisition, Construction and Re-
placement be reduced by Rs. 100".

[Need to convert Sonarpur—
Canning single line section inte
double line section. (20)].

‘““That the demand for grant on
account under the head Assets—

Acquisition, Construction and Re-
placement be reduced by Rs. 100”.

[Need to construct a new railway
line from Mathurapur to Raidighi
in the Sealdah Division. (21)].

‘“That the demand for grant on
account under the head Assets—
Acquisition, Construction and Re-
placement be reduced by Rs. 100".

[Need for construction of a new
railway line from Mathurapur to
Pathar Pratima in the Sealdah
Division, (22)].

‘““That the demand for grant om
account under the head Assets—
Acquisition, Construction and Re-
placement be reduced hy Rs. 100”.

[Need to electrify Mathurapur
and Dhap Dhapi stations in the
Sealdah Lakshmikantapur section.
(23)]-

‘“*That the demand for grant on
account under the head Assets—
Acquisition, Construction and Re-
placement be reduced by Rs. 100”.

[Need to reconstruct/repair the
bridges near Suryapur and Mathur-
pur stations in the Sealdah South
section. (24)].

‘““That the demand for grant on
account under the head Repairs and
Maintenance of permanent way and
works be reduced by Rs. 100".

[Need to repair th2 bridges near
Suryapur and Mathurapur stations.
(45)1].

“That the demand for grant on
account under the head Operating
Expenses—Traffic be reduced by
Rs. 100”.

[Failure to construct & shade at
the Down Platform of the Dakshin
Barasat station in the Sealdah
Lakshmikantapur station. (46)]

“That the demand for grant on
account under the head Operating
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Expenses—Traffic be reduced DY
Rs. 100”.

[Failure to supply drinking water
to the commuters in most of the
stations in the Sealdah South sec-
tion. (47)1].

‘“That the demand for grant on
account under the head Assets—
Acquisition, Construction and Re-
placement be reduced by Rs. 100”.

[Failure to construct a new rail-
way line from Budge Budge to
Namkhana, (49)].

SHRI RAMAVATAR SHASTRI
{Patna): I beg to move:

“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1”.

[Failure to extend Railway lines
in proportion to the needs. (50)].

‘“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1".

[Unsatisfactory extension  of
Railways. (51)].

‘““That the demand for grant on
account under the head Railway
Board be reduced to Re. 1”.

[Failure to pay special attention
towards extension c¢f Railways in
backward States. (52)].

‘“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1”.

[Need to convert Ara—Sasaram
and Phatuha—Islampur Light Rail-
way into main lines. (53)].

‘“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1”.

[Need to bring about a change in
the policy of officials opposed to
extension of Railways. (54)].

‘““That the demand for grant on
account under the head Railway
Board be reduced to Re. 1”.

[Failure to put an end to bure-
aucracy controlling the Railway

Beard. (55)].

‘“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1".

[Failure to make Railway Board
a instrument of public service.
(56)1.

‘“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1”.

[Failure to put an end to, anti-
railway worker policy of Govern-
ment. (57)].

“That the demand for grant on
account under the head Raiiway
Board be reduced to Re. 1".

[Need to grant bonus as deferred
wage to Railway workers. (58)].

“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1".

[Need to grant 8.33 per cent
minimum bonus to Railway work-
ers without imposing any cendi-
tion. (59)].

“That the demand for grant on
account under the head Raiiway
Board be reduced to Re. 1".

[Need to abolish the condition
of productivity linked with bonus
to Railway workers. (60)].

“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1".

[Failure to accept 8 point de-
mands put forward by Indian Rail-

ways Workers Federation. (61)].

“That the demand for grant omn
account under the head Rallway
Board be reduced to Re. 1”.

[Fallure to form cne union by
merging all Railway Labour Unions.

(62)].
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‘“That the demand for grant on
account under the head Rallway
Board be reduced to Re. 1".

{Failure to accept 6 point de-
mands put up during the 1974

strike. (63)].

“That the demand for grant on
" account under the head Railway
Board be reduced to Re. 1”.

[Need to find solution of labour
problems by holding consuitations
with all Railway Labour Unions
from time to time. (64)].

“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1.

[Need to recognise Indian Rail-
ways Workers Federation. (65)].

“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1”.

[Failure in declaring the substi-
tute employees permanent after
ending the substitute system. (66)].

“That the demand fer grant on
account under the head Railway
Board be reduced to Re. 1”.

[Need to give the remaining two
dearness allowance instalments at
an early date to the railway work-
ers. (67)].

“That the demand fer grant on
account under the head Railway
Board be reduced to Re. 1”.

[Arbitrary attitude and irregu-
larities in the allotment of Railway
wagons. (68)].

“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1”.

[Failure in ‘providing accommod-
ation facilities to all the railway
workers. (69)].

“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1”.
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[Collusion of Railway Adminis-
tration with capitalists in the allot-
ment of railway wagons. (70)].

“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1".

[Failure to stop the big industri-
alists from detaining the railway
wagons for a long time and using
them as godowns. (71)1.

“That the demand for grant on
account under the head Railway

Board be reduced to Re, 1”.

[Failure in giving recognition to
the All India Leoco Running Staff
Association. (72)].

“That the demand fer grant on
account under the head Railway
Board be reduced to Re. 1”.

[Failure in eradicating the ir-
regularities in the allotment of

railway wagons. (73)].

“That the demand for grant on
account under the head Railway

Board be reduced to Re. 1".

[Need to re-instate all those rail-
way employees who were victimis-
ed during 1974 Railway strike or
later on by withdrawing the action
taken against them. (74)].

“That the demand for grant on
account wunder the head Railway

Board be reduced {o Re. 1.
[Failure in regularising the ser-
vices of casual labourers by aboli-
shing the system of casual 18bour.

(75)1.
“That the demand f6¥: grand on

account under the head Railway
Board be reduced to Re. 1".

[Fallure to provide need based
wages to Railways employees.
(76) I.
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“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1".

[Need to prescribe pay scale to
Railway Employees equivalent to
the pay scale given to the labourers
in the Government owned factories.
(77)1.

“That the demang for grant on
account under the head Railway
Board be reduced by Rs. 100",

[Need to exclude Gaya Jn. of
Eastern Railway "from Mugalsarai
Division and include it in Danapur
Duvision. (78)1].

“That the demand fer grant on
account under the head Railway
Board be reduced by Rs. 100",

[Failure in establishing head-
quarter of Zonal Railways in Bihar.
(79)].

“That the demand fer grant on
account under the head Railway
Board be reduced by Rs. 100"

[Need to increase the numbers
of Zenal Railways by re-organising
them. (80)].

“That the demand fer grant on
account under the head Railway
Board be reduced by Rs. 100",

[Need to expand Jamalpur Rail-
way Workshop. (81)].

“That the demand fer grant on
account under the head Railway
Board be reduced by Rs. 100",

[Failure in checking irregulari-
ties in the workshop of Jamalpur
Railway Factory. (82)].

=

“That the demand fer grant on

account under the head Railway
Board be reduced by Rs. 1007,

[Need to  establish a Railway
factory in Patna. (83)1.
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“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100",

[Failure in improving the poor
catering arrangement in the Rail-
way (86)].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100",

[Failure in making permanent
the waiters working under Rail-
way catering. (87)].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100",

[Need to lay down a policy to
provide emplcyment to at least one
son/daughter of a railway employee
(88)].

“That the demand fer grant on
account under the head Railway
Board be reduced by Rs. 100”.

[Failure to abolish contract sys-
tem in Railways for gnod. ¢89)].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100",

[Need to give bonus to the per-
sonnels of Railways Security Force
(RPF) like other employees of the
Railways. (90)1.

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100",

[Unnecessary delay and practis-
ing deception in constructiom of
railway bridge on the river Ganges
at Dighaghat in Patna (Near Sada-
kat Ashram)., (91)].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100",

[Failure to declare ticket check-
ing staft as running staff. (82)].



-.'-“That the demand fer grant on
aecount under the head Railway
Board be reduced by Rs. 1007,

[Failure to introduce totally de-
partmental catering in  Railways.
- (93)].

.~ 4That the demand for grant on
account under the head —Railway
‘Board be reduced by Rs. 100".

[Failure to keep clean the inner
and outer premises of Patna Junc-
. tion of Eastern Railway. (98)].

. “That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100

[Need to expand Patna Railway
Junction Station. (99)1.

“That the demand for grant on
‘account under the head Railway
‘Board be reduced by Rs. 100

[Need to introduce a fast train
freom Patna to Delhi, (100)].

“That the demand for grant on
gecount under the head Railway
Board be reduced by Rs. 100".

[Need to introduce a fast train
. from Patna to Calcutta. (101)].

.' “That the demand for grant on
‘account under the head Railway

‘Board be reduced by Rs. 100”.

[Need to introduce another fast
train from Patna to Ranchi. (102)].

. “That the demand for grant on
gccount under the head Railway
‘Board be reduced by Rs. 100".

[Need for reservation of sleep-
ing berths in Tinsukia for the
passengers of Patna. (103)1].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100”.

[Need to run Deluxe train vid
Patna more than twice a week.
(104) 1.
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“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100".

 [Need to run Jayanti Janata
Express between Muzzaffarpur and
Delhi more than twice a week.
(105)].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 1007,

[Need tc_: run  Jayanti Janata
Express via New Delhi. (106)].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100".

_ [Failure tc double Patna Gaya
line, Eastern Railway. (107)].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100”.

[Failure to construct a new rail--

way line from Rajgir to Gaya,
Eastern Railway. (108)].

“That the demand for gran{ on
account under the head Railway
Board be reduced by Rs. 100".

[Need to construct a new
railway line from Bihta to Anugarh
Narain Road wvig “Vikram Paliganj
Arwal, on Eastern Railway. (109)].

“That the demand for grant on
account under the head Kenaizs. {“d
Maintenance of permanent wav an'd
works be reduced by Rs. 100" 3

[Failure to make the services cpf
gangmen permanent. (122)]. y

“That the demand for great on
account under the head Rwpairs and
Maintenance of permanent way and
works be reduced by Rs. 100”.

[Failure to accept the 21 peint
demands of Eastern Railway
Engineering Kamgar union, (123)1-

L
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“That the demand for grant on
-account under the head Repairs and
Maintenance of permanent way and
works be reduced by Rs. 100",

[Need to grant CPC scales to all
gangmen. (124)].

“That the demand for grant on
account under the head Repairs and

Maintenance of permanent way and -

works be reduced by Rs. 100”.

[Failure to provide uniform fo
gangmen. (125)].

“That the demand for grant on
account under the head Repairs and
Maintenance of permanent way and
works be reduced by Rs. 100".

[Need to improve the pitable lot
of gangmen. (126)].

“That the demand for grant on
account under the head Repairs and
Maintenance of permanent way and
works be reduced by Rs. 100",

[Need to take action against
officials who suppress and harass
the gangmen. (127)].

“That the demand for grant on
account under the head Repairs and
Maintenance of Motive Power

be reduced by Rs. 100”.

[Failure to replace old steam
engines with new ocnes. (128)].

“That the demand for grant on
account undér the head Repairs and
Misitftenance of Motive Power be
“reduced by Rs. 100”.

B
¢ [Failure to provide mnecessary

equipn.ent for repairing locomo-
tives. (129)]. -

R |

" “Thzt the demand for grant on
accouwnt under the head Repairs and
Maintenance ef Motive Power be
reduced by Rs. 100",

[Need to make officials responsi-
ble for deterioration in rumning of
trains. (130)].
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“That the demand for grant on
account under the head Operating
Expenses—Traffic be reduced by Rs.
1007,

[Supply of inferior coal to Rail-

ways. (131)].

“That the demand for grant on
account under the head Staff Wel-
fare and Amenities be reduced by
Rs. 1007,

[Inadequacy of male and female
docters in Danapur Railway Hos-

pital Eastern Railway, (133].

“That the demand for grant on
account under the head Staff Wel-
fare and Amenities be reduced by
Rs, 100",

[Paucity of vital medicines in |

Danapur Railway Hospital. (134)].

SHRI K. T. KOSALRAM (Tiruchen-

dur): I beg to move: a

“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1”.

[Failure to implement the assu-
rance that Nagercoil-Tirunelveli-
Tuticorin broad gauge railway line
will be cempleted along
with Trivandrum-Nagercoil-Kanya
kumari broad gauge railway line
(148)1.

“That the demand for grant on
account under the head Railway
Board be reduced to Re, 17.

[Failure to construct broad
gauge railway line between Tuti-
corin and Tiruchirapalli. (149)].

“That the demand for grant on
account under the head Railway
Board be reduced. fo Re. 1.

[Failure to convert metre gauge
track in Southern Railway. (150)1.

“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1”.

[Failure to implement the assu-
rance of Rapid Transport system in
the metropolitan city of Madras.

(151)].
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“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1”.

[Failure to run more trains bet-
ween Madras and Tirunelveli.

(152)].

“That the demand for grant on
account under the head Railway
Board bé reduced to Re. 1.

[Failure to have gates in un-
manned railway crossings in
Scuthern Railway where frequent
fatal accidents take place, for
‘example the much needed gate at
Nalumavadi in Tirunelveli Dis-
trict. (153)].

“That the demand for grant on
account under the head Railway
Board be reduced to Re, 1".

[Failure to provide passenger
amenities like covered sheds and
drinking later in the stations of
Southern Railway. (154)].

“That the demand for grant on
account under the head Railway
Board be reduced to Re. 1".

[Failure to provide covered shed,
wejghing machines in Arumu-
ghanerj Station of Southern Rail-
way, which is a prominent galt
loading station. (155)].

“That the demand for grant on
account under the head Railway
Board be reduced to Re, 1”.

[Failure to complete the expan-
sion scheme c¢f Madras Central
Station. (156)].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100".

[Continuing thefts in goods un-
der transhipment, (157)].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100.”

[Inordinate delay in the tranghip-
ment goods from Metre gauge to
?road gauge in Southern Railway

158)].
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“That the demand for grant on
account under the head Railway

Board be reduced by Rs. 100.”

[Need to construct under-bridges
and over-bridges and also rail
gates at unmanned railway cross-
ings. (159)].

“That the demand for grant on
account under the head Railway

Board be reduced by Rs. 100.”

[Unsatisfactory service and poor
quality of food in many stationsz
of Southern Railway. (160)].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100.”

[Need to provide more wagons
for transporting salt from Turi-
corin to eastern regions. (161)].

“That the demand for grant on
account under the head Railway
Board be reduceq by Rs. 100.”

[Failure to declare ticket-exami-
ners as running staff. (162)[.

“That the demand for grant on
account under the head Railway

Board be reduced by Rs. 100",

[Failure to replace old steam
engines with new ones on the
Southern Railway. (163).]

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 1007,

[Need to provide uniform to
Gangmen. (164)].
“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100",

[Need to form one union by
merging all Railway Labour
Unions. (165)].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100".

[Need to grant 8.33 per ceat
minimum bonus to  Railway
workers, (166)].
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“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100”.

[Failure to provide necessary
-equipment for repairing metre
guage locomotives of Southern
Railway. (167)]

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100”7,

[Failure to abolish contract
system on the Railways. (168)]

“That the demand for grant on
account under the head Railway
"Board be reduced by Rs. 100",

[Failure to absorb casual labour
in their own zonal railways. (169)].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100”.

[Failure to streamline the reser-
vatjons ‘for long-distance trains,
particularly from Delhi to Madras,
Delhi to Trivandrum, Delhi to
Bangalore. (170)]

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100",

(Failure to check robberies on
long distance trains. (171)]}

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100",

[Failure to previde  medical
attention in the long distance
trains, (172)].

“That the demand for grant on
account under the head Rasailway
Board be reduced by Rs. 100",

[Failure to provide emergency

medical kits in AC and I class
compartments of long distance
trains. (173))

“That the demand for grant on
-account under the head Railway
“Board be reduced by Rs. 100",

MARCH 12, 1980

(Genl. Dis.) 252

[Failure to stop the practice of
using wagons as godowns by indus-
trialists. (174)].

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100,

[Failure to keep the long dis-

tance carriages in gcod sanitary
conditions. (175)]

SHRI MOOL CHAND
(Pali) I beg to move:

DAGA

‘“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100”

[Failure of Railway Board to
achieve its object because of the
old Railway Act in force. (192)]

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100”

[Large scope for reduction in

. infructudus gtxpenditure being

incurred by the Railway Board.
(193)]

‘“That the demand for grant on
account under the head Miscella-
neous Expenditure (General)
be reduced by Rs. 100",

[Need to enquire into the prob-
lem of over stafling and reduc-
tion in the infructuous expendi-
ture., (194)]

SHRI VIRDHI < CHANDER JAIN
(Barmer): I beg to move:

“That the demand for grant on
account under the head Repairs and
Maintenance of Carriages and wa-
gons be reduced to Re. 1”.

[Need to supply more wagons
to smal lentreprereurg manufac-
turing salt at Bokaran in district
Jaisalmer of Rajasthan as salt in-
dustry there is facing closure and
labourers are being rendered
jobless. (196)}
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“That the demand for grant on
account under the head Operating
Expenses—Trafic be .reduced to
Re. 1”. )

[Need to introduce a new train
proposed by Northern Railway
Jodhpur to Jaipur between 6 AM
t0o 1 PM and from Jaipur to
Jodhpur between 230 PM to
930 PM. (198)]

‘“That the demand for grant on
account under the head Assets-
Acquisjtion, Construction and Rep-
lacement be reduced to Re. 1”

[Need to convert Deilhi-
Ahmedabad line into a broad
gauge line. (197)]

SHRI N. E. HORO (Khunti): I beg
to move:

“That the demand for grant on
account under the head Railway
Board 'be reduced by Rs. 100"

[Failure to convert narrow
gauge line from Ranchi to Lo-
hardaga and Muri to Purulia
into broad gauge (198)]

‘“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100"

[Failure to connect Lohardaga
stationn with Tori station in order
to minimise the distance between
Ranchi and New Delhi. (199)]

‘“That the demand for grant on
account under the head Railway
Board e reduced by Rs. 100”

[Need of a first class waiting
room at Bano station in South
Eastern Rallway, (200)]

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100”

[Question of filling up all
seats reserved for  Scheduled
Tribes in Railway ~Service.
(201)}

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100”

[Setting up of a Railway Ser-
vice Commission at Ranchi to
serve the Tribal population of
mid-Eastern India. (202)]

“That the demand for grant on
account under the head Railway
Board be reduced by Rs. 100”

[Constituting a Zonal Railway
to be called ‘“Mid-Eastern Rail-
way” with headquarters at Ranchi
comprising Chakradharpur and
Asanso]l Divisions of South-Eas-
tern Railway and Dhanbad
Divigion of Eastern Railway.
(203))

L ]

“That the demand for grant on
account under the head Repairs und
Maintenance of motive power be
reduced by Rs. 106"

[Failure to replace old steam
ingines with new ones in South-
Eastern Railway. (204)]

“That the demand for grant on
account under the head Operating

Expenses-Traffic be ruduced by
Rs. 100"

[Failure to construct a Passen-
ger Shed at Govindpur Road
station in the South-Eastern
Railway on Hatia Rourkela
section, (205)]

“That the demand for grant on
acount under the head operating
Expenses Traffic be reduced by
Rs. 100".

[Failure to provide a passen-
ger shed at Pokla, Kurkura,
Karra, Lodhma and Bano sta-
tions on Hatia-Rourkela gsection
on South Eastern Railway.(208)]

‘““That the demand for grant on
account under the head staff Wel-
fare and Amenities be reduced by
Rs. 1007,

[Need of a full-fledged Rail-
way Hospital at Ranchi in S. E.
Railway. (207))
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¢« #nat the demand for grant on
account under the heag Miscellane-
oug working expenses be reduced
by Rs. 100".
[Allotment of work to Ccopera-
rative Societies of Scheduled
Tribes. (208)]

“That the demand for grant on
account under the heag Assets—
Acquisition, Construction and Re-
placement be reduced by Rs. 100”

[Failure to construct a new
Railway line between Ranchi and
Gaya via Hazaribagh. (209]

SHRI G. M. BANATWALLA: I beg
to move:

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 3,24,33,000 in respect
of General Superintendence and
Services be reduced to Re. 17

[Failure to treat minimum
bonus as deferred wages. (1)]

‘“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 9,28 24,000 in respect
of Repairs and Maintenance oi
permanent way and works be
reduced to Re. 1”

[Failure to treat minimum
bonus as deferred wages. (2)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 4,04,93,000 in respect
of Repillrs and Maintenance of
Plant and Equipment be reduced
to Re, 1"

[Faillure to trea: minimum
bonus as deferred wages, (3)]

“That the demand for Supple-
mentary Grant of a sum not ex-
veeding Ras. 6,26,87,000 in respect
of Operating Expenses—Traffic
be reduced to Re. 1”

[Failure to ‘treat minimum
benus us deferred wages. (4)]
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“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 2,02,96,000 in respect
of Staff Welfare and Amenities be
reduced to Re, 1”

[Failure to treat minimum
bonus as deferred wages. (5)}

“That the demand for a Supple-
mentary Grant of g sum not ex-
ceeding Rs  3,15,90,000 in respect
of Miscellaneous Working Expen-
ses be reduced to Re. 1”

[Failure to ‘treat minimum
bonus as deferred wages. (6)]
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ANNOUNCEMENT RE
OF THE HOUSE

MR. SPEAKER: I have to, make

One announcement.
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and D.S.G. for 1979-80
As agreed at the meeting, the
House will sit to-day till 7 P. M. in
the evening to have more time. '

We now adjourn for lunch to meet
agamn at 2 P. M.
1304 hrs.

The Lok Sabhg adjourned for
Lunch till Fourteen of the Clock.

The Lok Sabha reassmbled after
Lunch at three minutes past Four-
teen of the clock. oL,

[(Mr DEPUTY-SPEAKER in the Chair]

RAILWAY BUDGET, 1980-81
GENERAL DISCUSSION, DEMANDS
FOR GRANTS ON ACCOUNT
(RAILWAYS), 1980481 AND IS5UP-

PLIMENTARY DEMANDS FOR
GRANTS (RAILWAYS), 1978-80
Contd.

SHRI BHAGWAT JHA AZAD
(Bhagalpur): Mr: Deputy Speaker,
Sir, I wish our revered and respected
Panditji had been here to
hear, us, but we are told that from
his temporary illness he has recovered
and we pray that he should as early
as possible come to the House after
having fuilly recovered from his
illness. Sir, as short as this Budget
is, so short is my comment, As
limited as the objective is, so limited
are my remarks too. I would not
like to open my speech with the
narration of the dismal failure of the
Janata Party Government on *he
front of raiways, But I  would
prefer to open my speeclt with my
congratulations to the Railway
Minister for his paying attention to
the backward areas, left-over sche-
mes. neglected projects and also
his paying attention to the so far
unseen and unsung areas, to attend
to the prime needs of the areas which
have so far not been seen, We
know that he has in this Budget given
special attention to the conversion
of lines, for new lines, and also to



